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Import of ED~jneeriDg Goods from Western 
CouDtries 

4691. SHRI SUSHIL BHATIA-
CHAR Y A Will the Minister of 
COMMERCE be pleased to state : 

(a) whether engineering good s 
supplied by Western Countries for 
Indian projects finaDl.:ed through 
soft .credits and international financ ial 
institutions through direct inter-
Governmental credits, are costlier by 
30 per cent than those offered by 
Poland; and 

(b) the reasons why India had 
to import these machine tools from 
the Western countries? 

THE MINISTER OF STATE IN 
THE MINJSTRY OF COMMERCE 
AND DEPARTMENT OF SUPPLY 
(SHRI NIHAR RANJAN LASKAR): 
(e) and (b) Engineering goods arc 
procured by users in India on the . 
hasis of their choice of technology. 
Both with regard to procurem nt and 
with regard to choice of technology. the 
decision is generally made 
by the entereprenur. Credit coverage 
is offered by the Governmem after 
these decisions have been taken. In 
case of multilateral credits \tnose 
from World Bank) the procurement is 
through international competItive 
bidding proceduf ;s. This procedure 
seeks to establish the lowest financial 
cost to the procurlOg agency. The 
above procedure does not foist any 
particular type of engineering product 
on a user. But after the decision to 
procure is made, the credi t is covered 
bilaterally in case where such credi t 
is available. All engineering items 
are not available from anyone 
country nd therefore requirement s 
may bave to be met from a number 
or countries. 

Cbairman's Post Lying Vacant in Indian 
Airlines 

4692. SHRI SUSHIL BHA IT A-
CHARYA WiJI the Minister of 

TOURISM AND CIVIL AVIATION 
be pleased to state : 

I a) ~hether 

Chairman of the 
. remained vacant; 

the post of 
Indian Airl ines 

the 
h~s 

(b) if so . the reasons thereof 
and 

(c) whether Government propose 
to appoint a fuJI time Chairman? 

THE MJ N ISTER OF STATE OF 
THE MINISTRY OF TOURISM AND 
en lL AvrA ~r JON (SHRI KHLJRSH EED 
ALAM KHAN): (a) and (b) The 
tenure of the fOJ mer part-time Chair-
man, Ind ian Airlines. expried on July 
16, 1984. Selection of an incumbeD t 
for the vacant C'fficc of the pal t-time 
Chairman in Cl ccoJdar.ce with th pre-
scribed procedure is in progress. 

(c) ~o, Sir. 

Esport of Garments 

4693. SHRI DAYA RAM 
SHAKY A WilJ the Minister of 
COMMERCE be pleased to stale: 

(a) the names of Central/State 
Government Corporations which were 
granted quota under the quota policy 
for tXP0rl of galments this year and 
IJ) each of the years between 1980 to 
1983 along with details of number of 
pieces per country/category allotted in 
each year ; 

(b) the porti on of these a lloca .. 
lions transferred by eClch Centrdl / 
Slate Government Corporalion to other 
exporters during each of these years 
and portion actually exported in t'<lch 
country/category In each of the years; 
and 

(c) the criteria on the basis of 
which quota allocations are made to 
State/Centra I Govetnment Corpora-
l ions 1 
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THE MrN[S fER OF STI\ fE rN 
THE MINISTRY OF COM \tERCB AND 
Nl THE DEPARTMEN r. OF SUPPLY 
(SHR[ NIHAR RANJAN LASKAR) . 
(a) Information is being collected. 

(b) Accodi Ilg to exp )rt-entitlement 
distribution policy, allocation to the 
Central/State Governmen t Corporatioil 
are not transferable. 

(c) The following criteria are 
being adopted by the TeX'tiie Com-
missioner while allotting quota under 
this :a tegory. 

(i) Allocations are mnd~ on the 
first-corne-first served ba~i s. 

di) Preference is given to the 
Corporations! Apex Society 
which are manufacl urerl 
Export~rs and are a Iso 
getting work done on job 
work basis. 

(iii) If the applications exceed 
the available quantity. 
aJlotment is made on the 
basis of higher price rea-
lisation. 

Registration of Firms 00 AD-HOC Basis 
by C.O.D. Cbheoki, Allahabad 

"694. SHRI DAY ARAM 
SHAKYA : 
SHIH BALASAHEB 
PAWAR : 

Will the Minister of DEFENCE 
be pieased to state: 

(a) whether about 40 firms have 
been registered on Ad-hoc basis by 
the COD Chheoki, Allahabad , during 
the fast three months; 

(b) if so, tbe necessity of further 
regi ~ trations of the firms; 

(c) whether the firms registered 
re;e; atly, have no stocks and one firm 

is having fOllr to six firms in different 
nam ..:s ; 

(d) whether single tenders are to 
be allotted to and stores are being 
purchased on dorbitant rates in casu 
and on single quotation; and 

(e) whether Government proposed 
to make an enquiry to take necessary 
actions in this regard 1 

THE M INfSTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI K P. SINGH OBO) : (a) Only 
8 firms were registered during the 
I ~' ast 3 months. 

(b) Registration of firms from 
time to time is necessary for creating 
competition. 

(c) The 8 recently regi'itered firms 
have their stock as per cap:tcity verifi-
cation through police verification. The 
Government is not aware of any firm 
operating in the name of 4 to 6 firm~ 

in diff\!rent name. 

(d) The rates quoted in single 
tender are as per market prevailing 
rates. Purchases at exhorbitant rates 
have not come to the notice of the 
Government. 

(e) No, Sir. 

Oprniog of Branches of Himachal Pr8dC"~h 
Gramin Bank in Kangra District 

4695. PROF. NARATN CHAND 
PARASHA R: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Himachal Pradesh 
Gramin Bank has sanctioned the 
opening of any branch in the district 
of Kangra during the past three 
years, incJuding the current financial 
year (1984·85) ; 

(b) jf so, the details in this re· 
gard and the names of the places 




